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l Pmancha Reddv. 	abct 3 yes, S/c. ate PT.Re .Si 	 ddy, 

Retired Nik/Ni\ of Arnw Medica Cnps and now serving as 

Nursing Assistant at ECHS Poyciinic. Brarnhpur re'iding at 

Suryanagar, 1 St  Lane, P}Ankuli. PS-RN-Pur, Dist-Ganam 
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Union of India rpreented thruih: 
The Secretry, MhThtry o: 	fnceIt:-1OiA South Block 

Building, Aw DEhi 

Managing Director, Central Orgaiiisation ECHS, Head 

Odarfc'1 c' iTi' 1' , Adu at Geneiai's Branch At-

Mandi U'-- 

Director, egouai Centre ECUS,, Ranh, At-near Saiffik 

jheitre 	rr' 	-rc 	 0(3 

ArmvO74 

Station Commander, CHS, Fo OC ECHS Ce11, At-Station 

U ead Quarter. iopior, PN9OO 43 C,o. 99AP0 

S. 	OfflcerinChge, F;CIS Polyclinic, Bramhapur, Ar-Barrik 

Stieet, 	rdh ar, PO-}3ramhapur, Dist-Ganjarn, PIN- 
nr. 

Re spondents 

r\ tt') rJ<.Nayak 

Appimant cp:: to Pave )Cfl workinE as Nursing 

Pt!nt oc:nc, Brarnhapur en contractual Jas; 

roi€qtent upon art agreement made by him with the Pisdn 



of India renresented through Respondent-authorities. He has 

moved this Tribunal being aggrieved by the order of non-

recommendation of renewal of contractual appointment. In the 

circumstances, he has sought for the following relief. 

fl 	To quash the order under Annexure-8 and 9 
passed by the respondent no.5 and 4 
respectively. 

ii) 	To direct the respondent no.4 to approve 
name of the applicant for renewal of his 
contractual employment with effect from 
9.8.2016 to 8.7.2017 as per Annexure-5 and 6 
and as per guideline and allow him to 
continue till the age of superannuation. 

2. 	Facts in brief are that applicant after his retirement from 

Army Medical Corps as Naik/NA had been appointed as Nursing 

Assistant at Ex-Serviceman Contributory Health Scheme 

(ECHSI in Polyclinic Bramhapur on contractual basis for a 

period of 12 months with effect from 1.9.2011, based on an 

agreement made by him with the President of India 

represented through Respondents concerned. As per the terms 

and conditions of agreement, fresh contract is to be executed in 

each renewal and in the process, applicant continued to work 

as such for a period of five years on contractual basis after his 

contract being renewed. It is stated that before completion of 

5th tenure on 6.8.2016, applicant had applied on 1.7.2016 for 

renewal of his contractual employment from 9.8.2016 to 

8.7.2017 to res.no.4 and accordingly, his case was 

recommended by res.no.5. While the matter stood thus, 



applicant received a letter dated 5.8.2016 in which it is stated 

that his name has not been recommended as he has completed 

5th tenure of contractual employment. However, it has been 

submitted by the applicant that res.no.4 on 208.2016 had 

extended his contractual service for a period of 89 days, i.e., 

with effect from 9.8.2016 to 5.11.2016 in respect of which a 

fresh agreement was executed by the applicant with the 

President of India. Grievance of the applicant is that although 

he had applied for renewal before expiry of tenure of his 

employment to res.no.4, but, resno.4 without considering the 

same has already taken steps for fresh selection vide letter 

dated 15.10.2016. Apprehernding that lest the respondents 

should appoint some other person in his place, applicant has 

nwved this Tribunal in the instant O.A. seeking relief as 

referred to above. 

1 have considered the rival submissions on the question 

of admission. On a reference being made to A/3 dated 

02.10.2014 on the subject "Tenure of Contractual Employees 

at ECHS Polyclinics", in Paragraph-4(a) it has been stipulated 

that OIC Polvdllnics in and around larqe cities/military 

station where adeq: ate number of retired officers are 

available :- normal tenure of three years extendabie upta a 

maximum offive years. 

As admitted by the applicant in the O.A., he having 

entered into agreement from time to time, continued to work 



on contractual appointment for a period of five years with 

effect from 1.9.2011 to 6.82016, which however, was extended 

for a period of 89 days. L, with effect from 9.8.2016 to 

5.112016. Therefore, it goes without saying that applicant has 

continued on contractual work for a period more than the 

maximum extendab1e period of five years, as per the tenure of 

contractual employees at FCHS Polyclinics. Viewed from this 

angle, applicant does not have any subsisting right to claim 

extension of further period of contractual appointment. it is to 

be noted that applicant's grievance in this O.A. is not directed 

against any appointment, compassionate appointment or 

pension or {ami!v nsion, or where the respondents have 

violated any of h.s condition; of service, as the case may be, 

within the scope arid meaning of A.T.Act and Rules. Therefore, 

applicant being a contractual employee cannot be said to be a 

holder of civil post in connection with the affairs of the Union, 

and therefore, his grievance that the respondents by 

transgressing the letter of law are going to appoint some other 

person in his place on contractual appointment is out of place 

and hence, does not stand to reason. 

S. 	For the re-:,,sons discussed above, the O.A. is held to be 

not maintaicable and accordingly, the same is accordingly, 

dismissed. No coct., 
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